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MANJULA DAS:MEMBER {A):-

and thereby dllow the -
to jom in. fth post of‘.

.the' offer of cppomtment'
. oo granted- fo _the petitioner following:
W T ReiwayBeérd Cireuldr teing RBE No. W
7%}1"'[ . RIS . 50/2008 . )

“
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Bl To gront all the consequential- benems
S T .. ingluding. arrears.and interest: accrued; .
Feo Pk _"1hereon with effect from the dafe of #ier &

elr

4
4 enﬂﬂement :
¢} To grant Costs and incidents.




di Any other order or.orders.as.the Hon'ble
Tibunal deems fit and proper.” '

in-the court.

applicant-to join'in the post.of Trackman.in terms of

trhent-granted o' himeunder the authority of

50/2008. On. guery:.as ':fo:-whe1rfer-y:;th§
“make any representation:befote the

horify - before --approaching:: -this
“Ghakraborty, -ledined-#-coinsel
appedtitg “for the applicant fdily submitted: that

' op‘plic;an;r.diid make his representation on’31.07.2020

: lbe‘for.'fé’élihe'-:‘:T'Sjr;?’fDiv_isionol Personnel Officer, Eastern
| ‘Railwdy; Howrah; résbondent No. 3 by ventilating:his
ssiwhich-has not yet-been atterided:fo oy

Shakraberty, learned counsel. for the

3 T.hi’s' matter relates to request. for allowing: the




copnsei;» applicant-is waiting for- de'c.is‘iohi-;from' the'
oppropr!cﬁe scuthérity: . wbut  for ~~‘ca>mpsfé,llih'g?
: circums-t‘cxahétésy'os-'r’rhe cpﬁlic’:Oﬁ’r is not allowed 1o join
in fhé:-péé’f‘ of Trackman, he approached. this Tribunal

forredressal.

sepinginview:ofithe.above, | deem.it ifreind -

Railway, HQWrah, 'r'éﬁpomdenf No. 3 ’rb'-d,egl' _

case and without:..,ég'(pressing-.'cny opinion, lxdirect the. -
: respondent No. 3 to consider.the case/grievance-of *

epresentation dotéd . -

,pénﬁ‘fﬁlé%wnh'-.-H‘irf:ﬁs'-and dispose:of .

it by ;pgss;’ii_n'g_jq r.eqséned and speaking. order within'a

period:ef-two ‘months from the date of receipt-of a -
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5. it is made clear that whatever decision so

drrived by the respondent No. 3 shall be

communicated 1o the applicant forthwith.:

6. I-hope -and frust that the respondent No. 3
stiall cortsidét the case of the applicont expeditiously

by considering his grievances.

7. - With the above directions, O.A. stands

3\ disposed of,

8 -""'f":mére- shall be no-order as to costs.
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